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well. So, I would not like to say any-
thing further about it in the House. 

But in conclusion, I would urge one 
important thing. So far as the tribals 
and their problems are concerned, I 
think that the tribal people know 
them better. I do not understand 
why the Ministry should not have a 
body Of tribals to advise them on 
tribal problems, and to help them in 
collecting the necessary fifures. 
Unless Governmerit take steps to take 
into confidence the tribals, all our 
attempts at national integration will 
not be of any avail. At a time when 
we are talking of national integration 
in a big way, If such sections of the 
people are treated in this manner, I 
do not know how it is possible to have 
real national integration. If a large 
section Of the people feel frustrated 
that they are not being looked after 
properly and they have to go without 
anything, I do not understand how 
national integration would be possible 
in respect of these people. Unless 
these people also are assured of their 
right to equality along with the other 
people, I do not think integration is 
possible. I submit that this is a 
matter on which Government should 
bestow their attention. 

10.18 hrs. 
STATEMENT RE: RAILWAY 

ACCIDENT NEAR HUBLI 

Mr. Deputy-Speaker: There has 
been a serious railway accident. The 
Deputy Minister of Railways, Shri 
S. V. Ramaswamy, will make a state-
ment. 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
IIwamy): With deep regret, I have to 
inform the House that this morning 
at about 6 hours, No. 204 Down 
Poona_Bangalore Express met with an 
accident. 

While the train was running at Mile 
11/10 between Kundgol and Saunshi 
on the Hubli-Harihar Metre Gauge 
aingle line section, the tender of the 

engine derailed, the following bogie 
was smashed, the next two bogies 
capsized, the fourth canted, and the 
fifth and sixth bogies derailed. The 
engine of the train itself came to a 
stop on bridge No. 16. The remaining 
four bogies of the train remained on 
the track. 

According to the information 
received, three dead bodies were 
found in the wreckage. 28 persons 
received grievous mJuries and 35 
received simple injuries. 

The medical relief van from Hubli 
was rushed to the site, and the Divi-
sional Superintendent and the Divi_ 
sional Medical Officer, Hubli, reached 
the site of accident immediately after-
wards. The injured persons were 
sent to the Hubli hospital for further 
treatment. One of the injured 
expired on the way to the hospital. 

The General Manager and other 
senior officers of the Southern Rail-
way have flown to Bel~aum on the 
way to Hubli and the site of the 
accident. The Deputy Minister of 
Railways, Shri Shahnawaz Khan, and 
the Chairman, Railway Board, have 
also left for Belgaum by air. 

The District Magistrate and the 
Deputy Superintendent of Police, 
Dharwar, have inspected the site. 

The Additional Commissioner of 
Railway Safety will be holding all 
enquiry into the cause of the accident. 

DEMANDS FOR GRANTS-contd. 

MINISTRY OF HOME AFFAIRS-contd. 

Shri Mohsin (Dharwar South): 
While supporting the Demands fBI' 
Grants Of the Ministry of Hem. 
Mairs, I wish to make some observa_ 
tions. 

Today, national integration an4 
emotional integration are the two 
vital matters weighing on the mind of 
every Indian. Rightly our Prime 
Minister and the Heme Minister are 
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busy in promotiDI national inteln-
tion and to this end they are busy aIIo 
in meetiDI leaders Of aU political 
parties. Many speakers have already 
spoken about national inteeration. J 
might say that with all the sincere 
efforts of the Home Minister, it hili 
not been possible to bring about 
security and law and order in some 
parts of India. Of course, it pains me 
to see that even after 15 years of 
independence, some communal trou-
bles occur here and there; after we 
had forgotten the sad events of the 
partition, - came the Jabalpur evenb. 
the Aligarh and Meerut disturbances 
and thereafter the MaIda trouble. 
These remind us again of the mass-
acres which took place at the time of 
partition. Looking at all these events, 
one begins to think that we will not 
achieve national and emotional inte-
gration in the near future. 

I am not making any aspersions on 
the officiency of the administration. 
But there is something else to do. By 
mere enforcement of law, by stnct 
administration, we cannot achieve 
national unity. It must emerge from 
the hearts of the masses. We must 
inspire in them the thought that 
Indians are one. The idea of Nation-
al unity should inspire the people. 
Then only we can achieve this goal. 

There are some coanmunal organi-
sations and fissiJparOUs groups whiah 
are disturbing the unity of the nation. 
There are not only communal distur-
bances, ,but some border disputes and 
language troubles are there. We have 
heard about the Assam language 
troubLes also. All these together pose 
a great danger to the unity of India. 
It is time that we seriously thought 
a,bout a permanent remedy to tlhese 
ailments. 

Of course, many people think that 
the minorities are quite h.appy here, 
and they S1peak aIbout the security 
provided to the minorities here and 
there. In the same way, after the 
(l(JIIIIIJlunal troubles in Rajshahl 
district in Pakistan, one Hindu leader 
there also came out with a statement 
that the Hindus are very happy in 
810 (Ai) LSD-9 

Pakistan. One should not take theR 
things so seriously. I feel that espe-
cially in norrthern India, the minorities 
are feeling a sense of insecurity at 
certain places. I went to Jumma 
Masjid. Every ten feet there is. 
policemen. We have had the Malda 
affair. These are instances which 
show that the minorities which show 
that the minorities are not as happy 
as they should have been. 

However, I must congratu:1ate 1be 
Home Minister on taking very effec-
tive steps to ,bring about lOod admini-
stration and see that these regrettable 
inJCidents do not occur. Yet I have to 
say thaJt he should 1lhink. of better 
means to 'bring about amity between 
communities. The Home Min1stry hu 
alrWiays thought about this. The 
Sampurnanand Committee was set up. 
It has sublniJtted a preliminary report. 
It has 9Ulg'gested certain measures to 
bring about national integrartion and 
emotional integration. This can be 
done effectively only through educa-
tion. Our young boys and girls could 
be trained that way. The te~-books 
should be so written as to create an 
atmosphere of national unity and non-
cammunal outlook. I have been read-
ing in history books that have been 
wrLtten that Aurangzeb did this and 
that, he demolished idols, massacred 
Hindus and go on. In the same way, 
some history text-books give promi-
nent place to communal clashes here 
and there. This sh=ld not be the 
arpproach. It the youn.g mind i. 
approached this way, a communal out-
look will be created and the spirlt rd 
revenge will naturally enter the 
young mind. Of course, depictJon of 
these events may sometimes be 
depiction of true history. But 
in order to forge national unity, 
let us for the moment not give 
such a promment place to these 
aspects of history. There are good 
instances of people !Who have worked 
for ,promotion of communal hannony. 
Let the history of those great national 
,heroes of India be ~ven more publi-
city. Let us not colOIn' communal 
incidents and let us not give them 10 
much publicity. We should also apply 
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other positive methods to remove 
Communalism. In this direction 
the department of publicity could 
play a great role to achieve national 
unity and emotional integration to a 
great extent. 

I may say bt this is the time tQ 
ban all communal organisations. Then 
only we can see a ncxn-commu.nal and 
national outlook spreading in the 
country. Of course, there are some 
communal .parties here. Our Home 
Mindster once thought of banninJ 
these political ooganisations, but now 
It seems lihat he is nDt keen on that. 
He thinks that it will, in a way, not 
lead to national integration. I do not 
know how this is so. I feel it is high 
time that we should ban these com-
munal political organisations. Shrl 
Mohammed Ismail, with all respect to 
him, is the President of the Muslim 
League. Now he is thinking of 
bringing his Muslim League inte 
my State also. That is what I read 
in the papers about what he proposes 
to do in regard to Mysore. 

Shri Koya (Kozhikode) : Is that 
State the hon. Member's monopoly? 

Shri Mohsin: If he is really Slnccre 
about doing good to Muslims, let him 
winday the Muslim League. If he 
does that, we can say that India will 
head towards national unity. Then 
our Hindus brethern may a.1:ti,0 think 
that the Muslim League, which sowed 
the seeds Of communalism, has been 
abolished and they should also do 
likewise with regard to their com-
munal organisation. Let us think like 
brethern about this matter. So I 
appeal not only to the Muslim League 
President but also to the other com-
munal organisations to dissolve their 
organisations. Of course, the Jan 
Sangh does not admit that it is a 
communal organisation. Still it is. So 
are the RSS and the Hindu Mahasa-
bha. In the name of national unity. I 
appeal to these organisations to wind 
up their organisations and think of 
national well_being and national 
unity. 

Now I pass on to a border dispute. 
M;y senior friend, Shri S. S. More, 
apok.e eloquently a.boU't the border 

dispute between Maharashtra and 
Mysore. His arguments were quite 
similar to the GIles advanced by 
Mr. Jinnah who advocated the partl-
tion of India. He was ~eaking vet)' 
vehemently about the inclusion of 
some parts Of Mysore State m 
Maharashtra. He said that On grounlJll 
of language and culture, those areaa 
should go to Maharashtra. These we,,,, 
the exact words used by Mr .• Tinnah. 
1t is a matter of regret that a natIona-
list_minded leader, a seasoned man 
like Shri S. S. More should go to thlS 
extent in advocat~ these sma" .... 
i.!lstincts like those pertaining to 
border disputes. He compared this 
dispute to tth India-China border alS-
pute and Kashmir dispute. After ail, 
wherever these areas might be, 
they will remain in India. 
As long as they remain in India, why 
should we think of this State and 
that State? They are not going out 
of India. Even if Belgaum remains in 
Mysore it will remain a part of India. 
The reorganisation of States did not 
take place or a linguistic basis alone. 
There were some other considerations. 
Geographical and administrative con-
venience was also as important as the 
linguistic basis, and on all these con-
siderations Belgaum was included in 
Mysore, and rightly so. There might, 
however, be some other areas which 
were not properly included in Mysore 
State, but I do not say that they 
should be brought back to My-
sore. Sometime ago, there was 
a statement by the Home Minis-
ter that by agreement of adjoining 
States, minor adjustments could be 
made. This was a clue for Yaharash-
tra, and trey raised a hue and cry. 
Now it has got out of the hands of 
their leaders. Even Shri Chavan is in 
a fix. He cannot keep silent. Pressure 
has been brought on him, and every_ 
body is making a statement. These 
border disputes should be put an end 
to. Mter all, we are remaing in one 
country, and adminbtrative con-
venil!'lllCe is the foremost considera-
tion. So, looking to all this, I request 
the Home Minister to make a stat-
ment, a categorical statement, that DO 
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more che,nges will be made in the 
ttorder areas· of any State. Other-
wise, I feel that these border disputes 
Will continue and may even result in 
assaults of ~e . against the other, 
bringing more worry for the Home 
Minister. So, this is the time when he 
should make such a categorical state-
ment, eliminating all speculations 
about any adjustments. 

However, if the States concerned un-
4nimously decide about some min\lr 
adjustments, without aI1bitration b1 
the Centre, it can be permitted, but it 
sbould not ,be done by force. 

I may pass on to the third subject, 
the language issue. After the forma-
t.i.on of linguistic States, the protec-
tion of the linguistic minorities has 
become a problem. In every State 
one language is predominant and is 
the State language, b~t there are so 
many other languages which arl' 
IIPOken by the minorities. For ex-
ample, in Mysore, Telugu, Tamil, 
lrIalayalam and Urdu are all minority 
languages, and Marathi too, and due 
protection must be given to them. If 
proper protection to the minority 
languages is given, I do not think thl' 
Maharashtrians; would be bothered to 
any extent. The only thing they 
should demand is proper protection of 
the linguistic minorities. Urdu i. 
such that though it is widely spoken 
in every State, it has no State of its 
own. About four crore, of Muslims 
!!peak Urdu, yet it has no State of its 
own. III every State there are suffi-
cient people who speak Urdu, 
but it is not the language of 
the Muslims alone .. I know that some 
of m~' Punjabi friends and U.P. friends 
lIPeak better Urdu than Muslims of 
South India. This is not a communal 
issue. Urdu was born and bred up in 
India, and it is flourishing in India. 
Many of the writers in Urdu are non-
Muslims. So, we do not have to look 
at this question on a communal basis. 
But strangely enough, the only pro-
tection given to Urdu is by giving 
facilities to learnt it up to the 

primary stage. Then, what about 
the secondary stage? After having 
their education up to the primary 
stage, should the Urdu students 
leave it and go to their homes? 
What about the secondary stage? They 
have not 'got the organisation to bulld 
up secondary and college in3titutions. 
The State has to take up the burden. 
I am not advocating for Urdu alone, 
but for all the minority languages. 
The Centre shOuld take the initiative 
and see that sufficient opportunities 
and facilities are extended to these 
minority grou'J)s. 

My Jana Sangh friends try to find 
a solution to these communal distur-
bances by exchange of population, 
whiCh pains me very mUCh, a3 if we 
are making a barter deal, expoI1ting 
coal and importing cotton. It is not 
like that. We are not comlnDdities to 
be 'bartered away in that way. We are 
born Indians and we have not been 
imported from Arabia or any other 
country. Our ancestors were born in 
India, and I have got the same right 
as my hon. friend Shri U. M. Trivedi 
there has got. If the time comes, every 
Muslim is ready to die for hi> country. 
We have many instances like that of 
Brig. Usman. These four crores 
of people cannot be packed away to 
S'Ome other country, and four crores 
of persons got from there. Even 
when a few lakhs of refugees came, It 
created a huge )5roblem for our Re-
hpbilitation Minister. If crores come, 
what will be the state of affairs? Be-
sides, such statements only tend .to 
create more disturbance, and feeling of 
insecurity among the minorities. I 
think the Home Ministry should think 
seriously about such things and make 
such statements penal. 

I wiU ,be failing in my duty if I 
do not pay a tribute to the way in 
which South India has maintained 
communal harmony. It has maintain-
ed communal harmony in such a way 
that every State in North India should 
learn a lesson from it. 

Sbrl Sarendranath D .... lvedy (Ken-
drapara): We have lent Shrl Ajit 
Prasad Jain there. 
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Sbri MobslD: However, I am as-
hamed of the slogan of Dravidastan 
which is a slur on our face. It is high 
time we thought in tenos of national 
unity, of one nation, and tried to 
bring about all-round development by 
creating unity amongst us and among 
all the communities. 

Dr. M. S. Aney (Nagpur): The 
Debate on the Demands of the Minis--
try of Home Affairs was really taken 
to a very high level by some of the 
speeches today, and I have great ad-
miration for them although I do not 
agree with the principles enunciated 
by Shri More and others. 

I find that in the course of thc de-
bate, instead of concentrating on other 
points which are covered by the Min-
istry of Home Affairs, the main point 
that is under discussion is n3tional 
intergrafion. It seem that there is 
a sense present in the minds of the 
people not only outside but of those 
who are in this House that there hl 
something wrong with OUr nation a-
li~m, that our national unity seems to 
be undergoing cracks. It seems like 
that, and therefore efforts are made 
outside by holding some conferences 
and conventions; inside also, when 
the Demands are under consideration 
here, of all questions, this question 
is given the greatest importance in the 
discussion. I want to know why we 
who under British rule managed to 
bring together the whole country 
under one flag and won our freedom 
from a very powerful foreign Power, 
should, after having got our indepen-
dence and having claimed that we 
have cuccessfulJy run this democracy 
for a period of about fifteen years, 
feel during the last few months that 
our unity is not what it should be. 
This requires to be looked after and 
some remedy found. That seems to 
be the main question. I feel we are 
deceiving our'elves. Axe we really 
faelng the facts? My own idea is 
this. The whole question has assum-
ed this fono because we the people 

ot India allowed the idea of languaae 
to grow strong and yielded to the de-
mand for linguistic States at a very 
really wrong time. That:ls the thin,. 
Once it caught the imagination of the 
people of this country, it created units 
which began to think more in terms 
of reeional territories than in terms 
of the whole of India. That is the 
very reason why there are disputes 
even with regard to position of a few 
villages, whether they should be on 
this side or that side between Bom-
bay and Mysore. I 'say, speaking a 
particular language, that it is my 
right that those people speaking that 
language should be under one con-
trol, and not under the control of 
people speaking another different 
language, even though it it may be 
one ot the 14 national languages in the 
Constitution. It is regarded by us 
that any other arrangement is talting 
away something from our particular 
territory. We think the others that 
is people speaking another language 
occupy a secondary position In 
linguistic State. 

Supposing there are some Maha-
rashtrians living in some other parts. 
What is the idea? The grievance is 
that the are not under the control of 
the Maharashtrians, not being part of 
Maharashtra. They are according to 
the linguists under the control of non-
Mahrattas who form the majority 
there. They very idea of linguism is 
this. There should be a State ot a 
particular language; those people who 
speak that language become the ruling 
race in that State. The whole trouble 
is this. All others become secondary 
citizens, and something in the nature 
ot people who are being ruled. The 
feeling of ruling people and the ruled 
people grows there This is the great-
est evil and danger to the Indian 
Nationalism and democracy. 

In India, the Mohammedans as a 
class though there Was Mohammedan 
Badshah, were not regarded as rulers. 
The idea ot State terr'itorialism and 
linguism has come from the West. It 
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is from _land, France and America. 
etc. If we study history we will find 
that the Britishers ,brought their own 
staff to rule over us. They were a rul-
ing race. Gradually this idea grew up 
in India My friend. Shri Khadilkar. 
who is a student of history and current 
events. will, I think. know that. 

When the Britishers came here, the 
king was not the only sovereign in 
England. The British people also 
were the sovereign. They regarded 
the British people themselves as the 
sovereign people. Those who came 
here came as members of the ruling 
race, came herewith the idea of re-
presenting that Government. Then 
they began to feel that they were the 
persons in importance in India. Was 
India conquered by the Britishers 
from the Mohomedans? No. It was 
conquered by us. It is we who fought 
against them. We were the rulers of 
India. From the status of being the 
rulers of India at one time, we have 
come to this. The British conquest 
grew in that way. If we read our 
historic literature we will find that it 
has grown this way. 

We wanted all that sectarian patri-
atism to go. We thought we were go-
ing to give battle to all that when we 
were fighting the battle for freedom. 
In those days, people like Justice 
Ranade, Lokamanya Tilak, and Shri 
Gokhale, never thought in terms of 
Mahrattas; they thought not in terms 
of Bombay or Poona; they thought in 
terms of the whole of India. (Inter-
ruptiOIl). We were fighting the battle 
under their influence; and later days, 
we were under the influence of Maha-
tma Gandhi, who thought in terms of 
the whole world. That was the posi-
tion. So, with that great influence we 
were working and carrying on the 
battle. with the idea of getting free-
dom. The work of those great men 
who were carrying on our work, who 
were writing books of history and 
others, was done like this. This little 
vice of language was not heard. 

Immediately we got independence, 
we sat down to write our Conaitu-
tion. We thought of creating a fede-
ral India. a federal State of IndiL 
There were really no units which were 
to come together. But to create Fede-
ration new kingdoms or new States 
bad to be created and they were to be 
accepted as units. It was the duty 
of the Constitution makers at that 
time to see what should be the princi-
ple by which the States should be 
created and what should be the area 
of those States. 

They took it for granted that the 
States which existed before under the 
British rule should be taken as the 
units. They took it for granted and 
made their proposals for giving or 
taking away something from the Pro-
vinces. That was the picture t.hen. 
They were going to create a neW fede-
ration in this country. And, they had 
to create new units which did not 
exi3t at that time in this country. 

In America, there were indepen-
dent States and they had to come 
together for the sake of a common 
dangeJ:; and, ultimately, tile Ameri-
can Federation was formed. Even 
there, civil war had to be fought in 
the case of certain new States. That 
feeling was there in America. But, in 
India, there was nothing of that kind. 

But in certain moments of idealism. 
in the Congress resolutions regard-
ing linguistic provinces was passed. 
That was taken as the lead of a great 
force and improved by some of the 
patriotic workers there in India; and 
particularly by the AndhT8 friends 
who were very keen about it. They 
pursued 'it all the time and they made 
great sacrifices and Potti Shri Ramulu 
died, a thing which unnerved our 
Prime Minister. Here I deliberately 
use that word. Only a few days be-
fore his death, a statement had been 
made by Pandit JawahaJal Nehru that 
we shall not allow these tJsjparous 
forces, theSe disintegrating forces to 
grow. After that. this big traged;y 
took place. Somehow be made a 
statement that the matter had to ~ 
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looked into. Once he said that, all 
those who had those ideas which were 
latent and which were moving up 
even in British days, all those people 
began to think in terms of language 
and they also thought of becoming 
antonomous States on grounds of lin-
guism. The vidarbhites were vic-
tims Qf this. Our Maharashtrial1l9 
thought that if this princiPle is to be 
accepted, then, everybody who speaks 
the Marathi language must come under 
one State. That was a natural pro-
position. Not only that. Even 
before the State wa, obtairled there 
was another current of thought that 
was working. Even before this idea 
was taken up by the Congress the de-
mand was made for a Brihan Maha-
rashtra. Do you know what it is? 
It is Greater Maharashtra. Even be-
fore Maharashtra was created a State, 
the question of BTihan Maharashtra 
was taken uP. It was really in an 
intelligent way that they brought it. 
Vidal'\bha State was a art of the Brl-
han Maharashtra State and not of 
Maharashtra. The idea grew up like 
this. 

You can appreciate how the idea 
came in. Some of yOU may have read 
the book of that famous imperialist 
historical writer, Lecky. He started 
this idea of imperialism that all other 
colonies occupied by England should 
become Great England. From 
that 'Greater England', we bor-
rowed 'Greater Maharashtra'. 
We are victims, not to actualities, but 
to ideas imported by others which 
we regard as our own and which do 
not do us &ood. When the movement 
Independence started, the people be-
lieved: we are governed at present 
according to the ideas of the western 
people and if we become indepen-
dent, we shall have our Government 
accordlng to our genius. I want to 
ask all friends: have we ever thought 
of what is our real genius in this 
matter at fOrming States? I was go-
ing through the old story, Sir, If you 
read old books, there were 58 states; 
l'I .. COUIlb7 was • big ctntural 

II.nity and it recognised at times some-
body as paramount and he used ·to 
perform Asw81l1edha' yagam. There 
were 56 small States and we -were 
one of them. V1darbha is one of the 
States one of the very ancient States, 
from the time of the Vedas to this 
day. We lived like that. We are 
maintaining our cultural identity. We 
were prepared to make sacrifices for 
the sake ofr the whole of India and 
we have our loyalties to to great 
leaders of Maharash\ra, for whatevllW 
knowledge we were getting from 
them. 

Whlln this idea of linguistic pro-
vinces came and caught hold of the 
minds of our friends the Maharash-
trians, what happened? Our frienCh 
in Maharashtra are mol'le in number 
than we, they are more resource'"1uI 
and are in a way more bigoted. 

8brl Tyagi: More vigorous. 
Dr. M. S. ABey: You may call it 

anything you like; Qut this word sug-
gested itself to me. In that way the 
thing goes on. Committees and Com-
DllSSlons were appointed. ~ 
commissions have decided. They de-
cided that the eight districts of 
Vidarbha should form a separate pro-
vince. We do not say thl!t it should 
be a ground for dropping the idea of 
a Maharashtra state. There was the 
Dhar Committee report first. Then 
there was another committee called 
the VJP Committee Vallabhai Patel, 
Jawaharlal Nehru and Pattabhi Sita-
ramayya. That was appointed by the 
working committee of the Congress. 
They also prepared a report. They 
said that if the Maharashtra friends 
wanted to have a State based on lin-
guistic unity, let them have it but 
whether the people of Vidarfiha 
should go into it or not is a matter to 
De decided after that, separately, by 
the peOple of Vidarbha themselves. t 
showed it to the hon. Prime Minis-
ter on a pl'levious occasion; I aal4 
that it was our charter. Somehow, 
after that there was another wave of 
linguiSm in this country and we 
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found that our people were again 
agitated over it. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shrt Tyaci: 
consideration 
Members. 

There must be some 
for the seniority of 

Shrt RaghuDath SIDI'h ...... includ-
jng yourself. 

Dr. M. S. Aney: I shall finish in 
two or three minutes. Another com-
mittee was appointed: Fazl Ali, H. N. 
Kunzru and K. M. Panikkar. When 
it was announced the whole of India 
applauded that it was a committee of 
very eminent men and great expert. 
and everybody thought that they 
were the proper persons to tackle 
that Question. At that time, when 
the committee was doing its work, I 
was lying ill at my sick bed at 
Poona. I made a statement before 
them and also gave a memorandwn 
to them.. To the astonishment of all 
our Maharashtrian friends, they 
found that its decision was that the 
eight districts of Vidarbba should 
form a unit by itself. All sorts of 
things were said in Maharashtra 
about these three persons being not 
competent to decide on the question 
of Maharashtra and so on and I do 
not want to go into them because I 
promised not to take more than two 
or three minutes. The result was 
that the Government of India also 
began to feel that something must be 
done because these people joined the 
hands of communists and others in 
Bombay under the leadership of Shri 
Dange and others. An agitation was 
started and in the streets of Bom-
bay more or less 100 people were 
killed and blood was spilt. All these 
things had some effect on the mind 
of the Government at the Centre. 
There were resignatiOns from :tIIinis-
ters. The bilingual formula was 
brought. The leaders of Vidarbha 
movement were brought together and 
some kind of negotiations went on with 
them. They were told: you were not 

losing anything and these persons 
agreed in a moment of weakness. 

Shri Tyact: Do they not speak 
Marathi? There language is the 
.ame. 

Dr. M. S. hey: At that time, 
Vidarbha, Maharashtra and Gujarat 
were there. Our leaders, good or 
bad, they succwnbed to these things. 
I was there in the hospital and when 
I was told, I said to them: if you had 
all agreed, what can I do! I 11m siok. 
Then came the time when the bilin-
gual Bombay was again divided and 
Maharashtra become a unilingual 
State. Little knowing the realities or 
the will of the people, the perSODl 
here in charge of the aftairs. they 
pushed forward this idea. In this 
way, things have changed and we 
have been the victims and we found 
ourselves part of the Maharashtra 
State. That is why the Samiti has 
been carrying on its agitation. In a 
matter of this kind, what should be 
the rule? A rule should be made that 
the opinion, not of the Maharashtrian 
people as to whether we should form 
part of Maharashtra, but of us who 
are going to be affected; must pre-
vail. We have been asking them to 
take a referendum. So, this Is the 
question. If that .,oes against us we 
shall not talk of it again. But cJo 
not try to utter any experiences 
after the results of the general elec-
tion or a bye-election. 8hri Chavan 
stated at the beginning of the last 
election that the Question of reorga-
nisation ot States Is not before UI 
anti not an issue. He made a state-
ment after the result that there was 
no doubt that the people of Vidarbha 
were in favour of Maharashtra. So, 
this sort ot juggJ,ery takes place. 

17 1mI. 

What I want is that this House and 
the hon. Members ot this House 
should five some time to understand 
this question properly and formulate 
a policy by which not 0DJ.y the States 
will get autonomy but bl, and un-
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wieldy States could be split up and 
made into smaller units. For ins-
tance, they have not been able to 
deal with the problem of dacoity In 
Uttar Pradesh, because they say It 
is a big thing. They have got their 
own argument. I say that these big 
States should be bifurcated and 
made smaller units. You go to any 
foreign country. You will find that 
the components of any country are 
smaller. On the other hand, you 
will find that some States here which 
are component parts of India, are 'as 
big as France, for instance. 

Mr. Deputy-Speaker: It is time 
that ,the hon, Member ended his 
speech. 

Dr. M. S. Aney: So. I appeal to this 
House to give more atention to this 
question,-the question of Vidarbha 
and Maharashtra-by giving it a dis-
passionate view. It should be con-
sidered from a dispassionate point Of 
view, and then a solution should be 
arrived at, by which Vidarbha will 
be in its own place and Maharashtra 
will be in its own place; and we shall 
live in future as good old friends as 
we were before, 

Shri I. B. S. Blat (Almora): Mr. 
Deputy-Spe'aker, Sir, during <he dis-
cussion on the budget demands of the 
Home M:nistry, I would like to focus 
attention (''1 the problems 'of a part 
of India about which not much is often 
heard. I refer to the b(\!'uer areas 
adjoining the Indo-Tibetan border, 
There are frequent references of what 
the Chinese are doing or have dune, 
but not much is heard ab'out what is 
happening on Our side of the border 
~111i. of the problems, the hopes and the 
!"Itt"S of the people who will be the 
first victims of aggression or active 
military operations when they take 
place. 

The problems \:If the area can be 
summed up under-five heads. First 
alia foremost is the administrative 
aspect. The Centre has made substan-

tial allocations for the development of 
these areas, but somehow or other, 
the pattern of administration evolved 
has not been able to ensure the 
effective utilisati'on of the money. It 
is true that an attempt has been made 
to cut down red-tape and routine by 
piacing these areas directly omder the 
Chief M.nisters and the Chiei 
Secretaries 'of the States concerned. 
But they are so overburdened with 
their other responsibilities that thesp 
areas can only claim a fraction of 
their attention and time. The officials 
posted there consider themselves so 
far rem'oved from the seats of author:~y 
that they tend to develop an att'itude 
of going their Own way. 

Secondly, since the money IS a!Jo-
cated by the Centre and spent by the 
States, there is a tendency net to be 
very particular as to how I.t IS to 
be utilised. There is need to have a 
central evaluation to see that flmds 
have been spent properly and spent for 
the purpOSe for which they were meant 
or provided. 

17.04 hrs. 

[MR. SPEAKER in the Chair] 

Thirdly, there is no arrangement 
for sharing of experiences of patterns 
of development in Various regIOns. 
Despite their being administrativply 
divided into d:tferent States, Lncy have 
a common terrain, clim9.te and a 
more 'or less ethnically common sto"k 
of people inhabiting them. Despite 
this, experiments in deve!opment made 
in one area, I doubt, are shared by 
another area. I request the hon. 
Minister to haVe a kind of Central 
Board at which States whi~h have 
these border regions should be repre-
sented and common problems ar.d 
their S'olutions should be periodically 
discussed. 

1 would also l'eCOmmen4 to the 
Home Minister to have an advisOl"J' 
committee of the Members of PArlia-
ment representing these areas. Let 
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us be his ell1'll and eyes to judge and 
tell him of what is happening in 
those areas and let him, on his part, 
share with us the official thiuking on 
varioUs aspects of deve!opment :>f the 
area to whatever extent he likes. 

The fourth point to which I would 
like to invite his attention is that 
there is slow progress in various 
projects, particularly the roada, in 
those areas. I may mention here that 
these roads are being built so com-
placently that the people concerned 
do not seem to realise that the3e 
roads form a very important and vital 
part of the countTy', if something goes 
wrong in the country and P.spf,c:aJIy 
when the Chinese make their aggres-
sion. Despite the sum of Rs. 422 lakhs 
provided for development of these 
areas in the current budget, the prog-
ress so far has not been .atisfartory. 
T have visited some of these areas in 
my constituency and fl)ul'd th~t the 
road construct;on programme IS net 
up to schedule. 

Lastly, I would like to say a few 
words about the feeling of Irustrqtion 
which seems to prevail among the 
border people. Their hopes and I!.pi-
ra tions have been aroused by official 
pronouncements, but the ac1)ievcment! 
made so far have not fulfilled them. 
Maybe they expected more thun they 
ought to have, but the pEychologi~al 
efl'ect of this feeling should be kept in 
view. 

The people who are going to lose 
their main source of livelihood as a 
result of the cessation of trade ''I'ith 
Tibet and the lapsing of the agree-
ment of 1954 must be told what they 
are expected to have in future. The 
process of providing them with alter-
native employment should be 
hastened. 

From here, I would like I:> go t:> 
the problem of Union territory Of 
Himachal Pradesh. The hon. Home 
Minister made a bold announcement in 
the House sometime ago. He said that 
the Government's intention was to 
traDder all development departments 

to the people's representllt;ves. He 
announced the appointment of " com-
mittee under the chairmanship bI the 
Minister of Law to decide fue distri-
bution of departments. From what I 
have heard, it appears that the new 
scheme might not come into force till 
August this year. Meanhwile, t./le 
elections to the Territorial Cowlciis 
have been completed and the new 
members are cooling their heels. 

In this connection, I would like to 
place certain points for considerat'on 
of the Home Minister and reque~t him 
to throw some light on them if he 
possibly can. First and !oremoat IS 
the status of the Territorial COWICi! 
or the representative assembly, wh~t­
ever you may C'all it. Would it 
continue to be a body corporate c,r 
would it become a part of the 
administration-the deliberative part? 
The present experience of the 
Territorial Council has be.-n rather 
unhappy, with its powers severly 
hemmed in, by the restrictions under 
which it functi·ons. Secondly, would 
the Executive Councillors bp. responsi-
ble to the Territorial Coune'l? Wc.uld 
they exercise full powers in respt.ct of 
subjects assigned to th(!m? Thirdly. 
what would be their role vis-a-vis Ule 
Lt. Governor? Would they act &s h;s 
advisers in matters wh'ch are Ullder 
this jurisdiction? I could go on multi-
plying these questions for the whole 
affair is in such a nebulo~s stilte that 
people are confused. I WOUld like to 
know what hurdles stand in thE! way 
of having a full-fledged ooouldl' SEt-
up for Himachal Pradesh, shorn of 
trappings of a full-fledged St.1~e? Any 
decision that the Government mig~t 
take must keep in view the fact that 
the area is a part of our sensiti ve 
border with China. I hope the dt-clsion 
will be arrived at soon. 

Shri Gauri SluuIker (Fatehpur) : 
Sir, even rising as a Member of the 
Opposition, I am tempted to congra-
tulate the Home MinistTy'. I may sub-
mit with respect that this Ministry 
has been very lucky in getting such 
persons like Sarctar Vallabhai Patel 
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·who was able t'o tackle the problems 
·with an iron hand and thEm Par •• m 
Pant, who had a giant mind ani who 
was able to tackle the pTo!)lems 
successfully and then at present we 
have Shastriji, who is qn;te ab!e to 
tackle the problems. Without r.ny 
"hesitation, I can say that he is .. ble 
to enjoy the popularity of all of us. 
not only inside the House, but 
outside. But then, there are certain 
fundamental shortcomings with regard 
to the Home Ministry and I ;~ould 
like to mention some of them here. 

Coming to the functionulg of Jaw 
,courts, I have to say that Even after 
15 years 'of independence, we have 
not been able to enSUTe cheap il;.d 

. speedy justice. In our law courts. we 
find that only such person~ who are 
men of means can have justic~ done 
in their favour, be it civil or criJllinal 
justice. I am conscious that if t'tere 
has been enhancement in court fee, 
that would be a provincia! subject. 
But still there is a limit. I can quote 
the example 'of U.P. where during the 
last 15 years, there has been an 
.enhancement of 111 to 20 per "ent in 
court fee. You can imagine how a 
poor man could afford to go to t!J.ese 
·courts to get his grievances redressed 
or to have justice done in his faV'Our. 

Even if we see the moral side of 
the functioning of justice in court 
room, We find that even after 15 
yeaTS, we have not been. able to shake 
off that demoralisation. Still we have 
instances in our rural areas where 
people say, "Why don't you speak the 
truth here? This is not a law court". 
So, we find that we have not been 
able to give speedy and cheap justice 
and so there are a great n umber of 
persons who are still he~itant in 
having full confidence and faith in 
the law courts. If that continues any 
longer, I can say ther~ is great 
a"pprehension about the implementation 
'of democracy in our country, because 
we are giving a chance to the l)f>ople 
10 doubt or have any suspicion 
-towards ·these courts of JUStiCE. 

Then, coming to the ;;overnment 
servants, especially those employed at 
the district level and who are deallng 
with executive and other work, I have 
to point out that in our district we 
find that the District Officer and the 
Superintendent of Police are not 
generally able to do their work 
independently. There is much inter-
ference in their day to day work by 
our leadeTs belonging to the ruling 
party. S'ometimes, even the subordi-
nates under those District officers 
find it difficult to work in an 
independent manner. They are in II 

clique with this leader or that leader 
with the result that there are 
instances of insubordination at the 
district level and even at the pro-
vincial level. These things are 
happening every day. There are nllt 
one or two instances but quite a 
number of them. If We encourage 
such things it will only lead us ttl 
anarchy and not to a sociali~tie 
pattern of economy. In this respect, 
Sir, I have to make a suggestion. 
There should be some strict code far 
the political p-arties to follow. At least 
they should not be allowed to inter-
fere in the day to day administration, 
in the work CIf those government 
servants. I have come across certain 
District Officers where even jf they 
want to work in an independent way 
they are not allowed to do that. 
Such things will not prove congenial 
in the interests of democracy. 

Again, coming to law and order 
question, I have to say that we are 
passing through a stage when the 
life and property of a human being 
whether inside his OWn house or 
travelling in a train or going to the 
market are not safe. There are 
chances of trouble being created, and 
we are coming ahead to such a stage 
where we can say that might has 
become the right or there is jungle 
rule in rural areas. Therefore, we 
have to deal with the prtlblem with 
an Iron hand. There are Instances in 
certain districts of Uttar PradeSh 
where the condition of law and orlter 
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.has deteriorated to such an etxent 
that there is no peace, there is no 
normal life prevailing in that arn. 
In this respect too, therefore, the 
Home Minister has t'o take a very 
keen interest, and all those provincial 
governments or district officers who 
are not able to deal with the problem 
have got to be severely dealt with. 

A word about the gene:oal elections. 
I am not opposed to giving certain 
privileges to Scheduled Castes and 
Backward Classes. But we have 
noticed that there is a creation of a 
privileged class, and especially during 
the generar elections there is an open 
parade 'On behalf of the ruling party. 
They would come out with this 
guarantee that they haVe got the 
minority votes in one pocket of their 
coats and they have got the votes of 
Scheduled Castes and Backward 
Classes in the other pocket. I have 
'<:ome acl'oss certain people sayin& like 
that openly in public meetings 
(JnteTTuption). It, is because of the 
fact that you allow them to feel that 
they are suffering from some sort of 
defeatist mentality. It is because tlf 
the fact that you are actually having 
a control over them and they are at 
your beck and call. I say that this 
idea of saying that they are at our 
beck and call is not a healthy sign. 
The Scheduled Caste, backward and 
minority people should have b-*!n 
permitted or allowed ., .. 

'" AI .. ilI<IQUI (cmrr) ~ 
~~, ~ llttm~~1 ~ 
'f<: m ~ ~ i ~~ ;:mfi«"I< 
~~~ ~'f<:~'!l1t~ 
~~, 

Shri Gaari Shanker: I know it. 

Then, we have not been able to root 
out the social evil prevaillng amongst 
us. There has been recent legislation, 
I am C'onscious, to root out communal 
hatred and other things. We have 
section 153A of the IPC, we have 
certain provisions in OUr election law 
and we have certain Iegislatioil 
against untouchability. But I can dare 

say that there have not been instances 
- I would say, in UP there have not 
been any such instances-<lf prose-
cution under any of these leigslations. 
Will that show that there are no cases 
to be launched? It would simplv show 
that these are huge problems: it is 
not P<lssible to cope up with them 
under these legislations and hence 
there are no prosecution~ launched 
under any at these legislations. I 
would be happy if prose~utions are 
launched under these legislati'Ons. For 
example, during the general election 
there was absolutely no prosecution. 

Mr. Speaker: Is he a lawyer? 

Shri Gauri Shanker: Of course, I 
am. But I am not suggesting this for 
getting more work for the lawyers. 
That would create a healthy sign. I 
am only mentioning what I am witnes-
sing every day. Now such legislation 
are only in paper and they are not 
being implemented. I am quite sure 
that the social evil among the 
scheduled castes and backward 
classes cannot be rooted out by 
legislating in this manner unless we 
have propaganda in the villages where 
they are living. So, unless we do that 
on the spot, we cannot succeed in 
rooting out these evils. 

The problem of Scheduled Castes 
is a very complex problem. We have 
been accused, the high class people 
have been accused, of not giving due 
treatment to the Scheduled Castes. I 
may tell you that the problem is 
there to a small extent in the urban 
areas and to a great extent in the 
rural areas. We make no d!scrimina-
tion' we giVe equal tTeatment to al!. 
But' what about the Scheduled Castes 
themselves? They have untouchability 
among themselves. In my own State, 
I haVe seen that certain classes of 
Scheduled Castes would be reluctant 
to dine with Passis, ChamaTs and so 
on and so forth. Now the high class 
people have no hesitation to mix up 
and dine with them. But, at the same 
time, within the ~heduled Castel, 
they do not do it. So, that evi! whim 
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is prevailing am'Ong the Scheduled 
Caates has got to be rooted out. Unless 
that is done, there cannot be any 
unity among themselves &nd then how 
can they expect unity as a lot with 
high class people? The evil is deep 
rooted and, in spite of the etrorts by 
Mahatma Gandhi and non-official 
bodies, it is still prevailing. It has 
g'Ot to be looked into a very seriolL' 
manner and rooted out. 

Coming to appointment of judges to 
the High Courts, there have been 
instances where some such appoint-
ments were made on partisan lines, 
which is not a very healthy sign. 
AppOintments of the various Govern-
ment Counsels are also made in the 
same spirit. That is not congenial. 
We have to make efforts to show that 
We are doing justice and real justice 
will have to be done. 

Coming to the problems of hiib 
dignitaries like Ministers, Deputy 
Ministers and Parliamentary SeC'le-
taries, I have to suggest one thing. 
Whenever they make vis:ts to various 
parts 'of the country, they ought to do 
that without giving prior intimation of 
their programme. 

I am conscious that that will cause 
great inconvenience to them in the 
matter of having good receptions and 
lumptuous feasts, but that will im-
prove the position. If they visit the 
places without giving prior intimation, 
they can see the realities themselves. 
A week or fortnight earlier an intima-
tion is received that a certain h·on. 
Minister is visiting. That is of no use. 
Everything is made in order and he 
cannot find the realities on the spot. 

Again, I have to make one more 
suggestion. I know that that will 
cause still more inconvenience to 
them, but it is bound t'O improve the 
situation. If they sometimes visit 
certain localities incognito, that also 
would handle the problem and im-
prove the position. I know many 
instances when our late lamented 

Raft Ahmed Kidwai used to 10 
incognito. At times he used to reach 
the spot earlier than the district 
officer actually reached there. It that 
step is taken, they can actually find 
out the reality and that will go to 
improve the situation to a very great 
extent. But, naturally, that will 
cause very much inconvenience to the 
hon. Minister thinking of doing that. 
But then we have to see the masses 
and improve our p'osition. So, I 
suggest that this thing should also be 
kept in view. 

Mr. Speaker: 
there to receive 
trates! 

Ministers must be 
the District Magis-

Shri Gauri Shanker: That .would be 
very proper. 

Shri Prabhat Kar: But it is difficult 
for Shastriji to go incognito. He 
cannot do that. 

Mr. Speaker: The hon. Memb<!r 
suggests that without giving prior 
n'otice the hon. Minister should go 
and nobody should be there. They 
should stand there and come back. 

Shri Gauri Shanker: It is not a 
question of standing there and coming 
back. 

Mr. Speaker: If without prior notice 
hon. Ministers reach there, the authori-
ties and others whom they have to 
contact may have gone on their own 
work. 

Shri Gaurl Shanker: They can 
contact them afterwards. But they can 
see the real situation in the district. 
They can see the development works 
and other works. They can go to the 
Police Stati'on and find out the posi-
tion there. Such things can be done 
without approaching the district 
authorities. They can contact them 
afterwards. That will solve this 
pT'oblem. There is, of course, no 
objectiOn if they visit all these places 
and see what a common man has to 
face in g'Oing to the Police Station for 
letting his report registered. 
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I have to say one word about the 
Police force. Still, thel'!! are reports 
not being registered at the Police 
'Stations. Still, corruption is prevail-
ing at that level All this is due to 
carelessness and negligence. Some-
times, as I have said, those persons are 
actually the pets of certain persons 
who are in the ruling party. 

In the end I have to submit that 
the Ministry of Home Affairs has got 
enonnous work to do. All these 
things which I have sugegsted are 
only a part of this Ministry. If these 
t'blnls are tackled properly, I am sure 
some improV'elIlent can easily be 
expected. 

Shri R. Barna (Jorhat): Mr. 
Speaker, Sir, it is the primary 
responsibility 'of the Ministry of Home 
Affairs to look to the maintenance of 
peace and tranquility in the country 
and in that sense it is occupying a very 
key position in our Government as it 
ought to. In the present context of 
things we find that potential forces are 
growing or are appearing both within 
the country and without to d:sturb 
our political growth and our demo-
cratic set-up. In that context I feel 
that the responsibility of the Ministry 
of Home Affairs has gr'own. Therefore 
I would just come to one aspect. 

If you just look at the map of India, 
you will see that the northen frontier, 
north-east frontier - particularly, 
Manipur and Tripura, Tribal belt in 
Assam are of a very vital importance 
so far as thc Home Ministry is 
concerned. 

First of all I shalI deal with the 
Scheduled Tribes and the Scheduled 
Castes Iiv:ng in those areas. In Assam 
particularly these people were neglect-
ed for a long time, and as a result of 
this they are still in extreme poverty. 
And the communications in these areas 
are very much neglected. Mter 
independence, rightly, the Central 
Ministry took the responsibility, and 
something is being done for their im-
provement. But in spite 'of the things 

that are done ar the money that is 
spent, it is not in proportion to the 
targets achieved in the rest of the 
country. I feel that in matters of 
health, education and communications 
very little in done in these areas, and 
these people naturally feel that theJ' 
are not treated equally with the 
.people of the other classes. That 
reeling of discontent is gradually 
growing in these areas. 

The welfare of the Scheduled Tribes 
is generally entrusted to the Welfare 
Department of the States, and conse-
quently no special interest is given to 
these areas. Towards the closing 
months of the financial year, money 
is spent in 'order to show that some-
thing is done. But that sort of 
spending leads to some amount of 
extravagance and, I should say, to 
improper utilisation also. Therefore, 
inspite of so many years of our eft'ort 
we find that these tribal people are 
still neglected. 

·If you look at the Mikirs and Miria 
of Assam and also the Cacharis you 
will be simply horrified to see the 
squalor and the state of poverty in 
which they iive. And their economic 
structure is practically tottering. 

On top of it we find that there is 
a new onslaught on their fundamental 
economy. '!'hese people generally live 
on land and their economy is depen-
dent on the forest areas nearabout. 
They have certain privileges of getting 
fuel from the reserved area; they 
have al5'o got the privilege of grazing 
their cattle there. But as time passed, 
all these people have been very much 
exploited by the money-lenders and 
also by the greedy landholders. They 
have therefore been pushed out from 
very many important areas. 

Now, on top of all these thinp, 
there has been infiltration into these 
areas from East Bengal. This matter 
is very important in the sense that 
this infiltration in large numbers II 
having a very serious impact on the 
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economy of these tribal pe'ople parti-
cularly in the districts of Goalpara, 
Kamrup, Darang and Nowgong. 
because there is ample land in-
between the tribal area and other 
places in which these land-hun&l'Y 
people can go and settle. These people, 
after they go in hordes, gradually 
push out the tribal people from their 
original h'omelands. In tact, this 
process is not a new thing. It was 
going on from years past. But nobody 
took care of it and nobody thought 
that this question of the tribals would 
ever crop up in any seriousness. 
People take it in some other light. I 
feel that this infiltration is having a 
direct impact on the economy of 
these people. Vill:age after village is 
being occupied by these infiltrations. 
Reserve lands are being illegally 
occupied. I am not concerned whether 
these land-hungry people get land or 
not. I am C'<>ncerned with the economy 
of the people. The peculiar psychology 
that is being created in these pockets 
is rather very important to these 
people. On the one hand, we have got 
our neighbour just across the 
MacMahOn line which is not far away 
from this border. On the bther hand, 
the tribals are being pushed out of 
their lands. Therefore, some sort of 
resentment is growing in these pockets. 
Some agents provocateur are getting 
into these pockets to rouse their senti-
ment against India or what we call, 
against welfare bf India. To, these 
pockets, it is not possible for the white-
coUared intelligentsia to get in or for 
the oflicials of the Home Ministry, or 
for the matter of that, of the State 
Government to go and see how things 
are going on, how matters are moving 
inside these areas. If anybody has 
got to go to these areas, there was got 
to be prior notice. Nobody can 
negotiate these areas whether on 
bicycle or bullock cart, not to speak 
of motor cars. The communications 
positiOn is absolutely worse. In view 
of these, I submit that the Home 
Ministry should take special n'ote of 
the position and tackle the problem. 
For years past, We were very much 

complacent about what is happening. 
in those areas. If you look at the 
Mikir hills in the map of India, you 
will see a few miles off as the crow 
flies there, are the Chinese soldiers. 
Bhutan border almost touches and is 
continuous to Kamrup. Things are not 
going on well in that area also. 
Therefore, when the welfare of the 
Tribals and of the Scheduled aastes is 
a matter for the Home Ministry to 
tackle I submit that this question 
should be looked at from a special 
angle because we are having rather 
unfriendly neighbours both on the 
north and on the other side. 

In view of that the tribal people, 
particularly the Plain tribals who live 
in these areas, form a very large 
population. When poverty prevails, 
when squalOr prevails, it becomes 
easy to utilise the situation as a good 
breeding ground for encouraging 
divided mj,nds and what not. I am 
drawing the attention of the Home 
Ministry to this aspect of the question. 

Then, I come to the questi'on of 
Manipur and Tripura. They are 
terri tories directly under the control 
of the Home Ministry. Many years 
have passed after Independence. But 
we have not been able to bring these 
States to the political pattern of India. 
They have not got responsible Govern-
ment. I am not advocating that at 
the present moment, because there 
are other things to be considered. So 
far as these two patches are concerned, 
the officers there ought to be not mere 
good gentlemen functioning, just 
catering to the normal needs; they 
must be pe'ople with some amount of 
imagination and p'atriotism to see and 
to grapple with the problems of .these 
people I am sorry to say that that 
is not happening in these areas. If I 
am correct, the Minister in charge of 
these Affairs also very seldom goes 
to these areas to see h'ow things are 
being done. Therefore, naturally, the 
people in these areas feel that the 
oftlcers sitting there, either in Manlpur' 
or Tripura are their lords. They are: 
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smarting under some sort af inferiority 
complex. That is not good for us. 
Development projects that are being 
done in these areas are not sufficient. 
I Would rather submit, let 
there be more grants for 
the improvement of these areas, 
because they are in a very strategic 
position of India. These two patches 
of territory should be so improved 
that they fl.t in well with the rest of 
India. 

So tar as communications are c'on-
cerned, even from Assam, We cannot 
go to TripUTa. That is the state of 
affairs even after 15 years. It some-
body has got to go to Tripura, he will 
have to go by air. In the rains, he 
cannot go by air also. This is what 
is happening in Tripura. So far as 
economy is concerned, they are still in 
their original state. No industry has 
developed in that area. There may be 
a few hospitals and a few schools. 
That does nbt mean improvement In 
the senSe I am just trying to impress 
upon the hon. Home Minister. 

So far as Manipur is concerned, it is 
all the more neglected. Long long ago, 
there was a road connecting Manipur 
with Assam, namely the Dimarpur-
Imphal road, which is a very strategic 
road. Now, it has got to pass through 
the Naga Hills. But beyond that, no 
attempt has been made to connect 
Manipur either by railway Or by 
roadway with the rest of Indi·a. It is 
not only that, the DimaTpur-Imphal 
road wh;ch was in existence from 
the time of the British people is not 
being improved as yet. It is still 
there in the original condition. I feel 
that th;s road ought to have been 
improved to fl.t in with the modem 
needs of India, particularly, the 
defence needs of India, but that is 
not being done. 

Manipur is known fOr its cottage 
industry. It is also kn'own for its 
other industries. But we know about 
Manipur more only in respect of her 
dances and songs here. It is time 
that we should also look to the 

ec'onomic needs of Manipur, Dance is 
something which we can see s'ome time 
after. For, we have just got a very 
critical border there. 

So far as the Manipuris are concern-
ed, they are yet educationally where 
they were. We do not find any 
technical education being imparted tl>' 
them in that area worth the name.· 
There might have been a few engineers 
here or there. I am not concerned 
with that. But so far as technblogical 
skill at the lower level is concerned, 
tirat is not being imparted to them. 
And this should be done very quickly, 
and if necessary, more money should 
be given to take these people upward. 

Having said so much about Manipur 
and Tripura, I would say that the 
earliest opp'ortunity should be taken, 
and no attempt should be spared to 
integrate these two territories into the 
rest of India. 

With regard to Himachal Pradesh, 
some of my hon, friends here have 
ind:cted that there is scope for anti-
State activities in those areas. And 
why is that so? It is ~o because the 
people have not been brought up to a 
higher level; there is no proper 
administration in that area; no proper 
education is imparted. 

Before I deal with Himachal Pra-
desh further, I would like to invite 
the attention of the h'on. Minister to 
how development programes are being 
carried out in Manipur. Manipur was 
to have its Imphal Water Works· 
6chme, and this project was sanc-
tioned during the First Plan period. 
But that was not done in the First 
Plan; in the Second Plan period also, 
It was not done. So far as the Third 
Plan period is concerned, only the other 
day the Health M'nister informed lIS· 
that the pipes haYe been prepared, 
and the plans have been prepared, and 
the water works will be constructed 
during the Third Plan period. It is a 
very sad state of affairs. This does 
not redound to the credit of anybody, 
particularly at a time when we 111'8' 
surrounded by bur unfriendlJ 
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neighbours on two sides, more so 
because this is a strategic area. 

With Tegard to Himachal Pradesh, I 
do not have so much of information, 
but from the very little iruormation 
that trickled down, I feel that 
,there is enough to be done in that 
area. 

So far as Delhi and Himachal 
'Pradesh are concerned, you can just 
visualise the poverty of these people. 
If in Delhi, anybody wants a domestic 
servant, or wants somebody to do 
.game menial work at home, he will 
immediately fall back UPOn a man 
-coming from Himachal Pradesh. This 
indicates the state of alfairs prevailing 
in Himachal Pradesh. After all, 

'Himachal Pradesh is not far ~y 
'from Delhi, and it is directly unaer 
the administrative control of the 
Centre. TherefOTe, something must 
be done, and that too on a war 
footing to improve the lot of the 
people of Himachal Pradesh. Unle,s 
we take steps in due time, it may be 
too late in the day, because there are 
'froces creating disruption from 
within and with'out, who are trying to 
exploit the situation, who are trying 
to exploit the vulnerable position in 
the north, in the east, and in th(' 
north-east 'area. So, I would once 
again appeal to the Home Minister to 
see that matters are improved in 
these areas. If the officers there at 
present are found to be lacking in 
initiative Or found to be lacking in 
patriotism, or found to be lack'ing in 
promptitude, they should be transfer-
red, and they should be replaced by 
{)fficers from other States. Let officers 
go from Delhi or from Bombay or 
from other places. Let Delhi sutrer, 
and let Bombay suffer, and let 
:Shillong sutrer, but these people must 
,not sutrer at any cost, at least at the 
,present juncture. 

Then, I come to a very minor point, 
'in regard to the administrative organi_ 
:sation, which is the responsibility of 
~he Home Ministry. The question of 

corruption has agitated the m.nas u.i 
, many people both inside the ParJa-
, ment and outside. But one thin, that 
: worries me most is that the man at 
'the top does not take it as seriously 
as he should. I was listening to the 
reply of the Prime Minister t'o the 
debate on the President's Address. He 
said that corruption in our country 
was the lowest in comparison with 
other countries. He went on to say 
that if we went on talking about 
corrupti'on, it would create an atmos-
phere of cOTruption. Therefore, the 
natural conclusion is that we should 
'not talk about corruption. and 
secondly, there is no corruptiOn in the 
country. If this be the attitude of the 
person at the top, you can just visua-
lise ,what may happen. Either the 

.' people who are talking about 
: corruption must be wrong Or some-
thing is Totten in the State of 
Denmark. The former cannot be so. 

I was very much pleased to find a 
few days later that the Prime 

,Minister was also worried about the 
corruption prevailing in the administ-
ration. Wisdom dawned. In order to 
tackle this problem, the Home 
Minister has got a special department. 
I was just looking trhough an thos~ 

laws. The laws might be qwte all 
right, but the organisation set up is 
absolutely inadequate for a country 
like India to tackle this problem 
which has assumed very serious pro-
portions. Living in the centrz, the 
Government may not feel this way. But 
things are getting worse in out-of-the 
way places. Therefore, the organiEa-
ti'on to deal with anti-corrupti?n 
measures, the vigilance department, 
should be strengthened. More muncy 
should be spent and better and efll-
cient people should be drafted into this 
department so that things can bl! 
properly dealt with. 

Then there is a tendency among 
people responsible for dealing with 
corruption t'o go to the court of law. 
Everybody is eager to have Beme 
legislation to deal with corruplion. I 
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do not approve of this approach. 
oecause in order to deal with their 
OWn administration, they must have 
rules suited for the purpose so that 
the people concerned can be dealt 
with properly and swiftly and the 
administration purged of unde~irdble 

persons. Therefore, instead of rushing 
to ~urt, instead of citing statistics to 
show that so many people have b~cn 

charge-sheeted to be tried in court, 
let us have better rules in the d~part­
ment, let us have departmental 
action for dealing with the probl<:m 
of corruption. 

....mm ~aT (~<rrm<:) : 
~e'f ~, f'm~ ~ ~iff'l1 li 
~ ~~ "I1Wf mr!; '3'f <n: ,,~"'f ~T 
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~-~ ~T f'li m:'Ii'f<: "{ol ~lf'fi 

m lffi'!f~ 'Jf'f'il.ir <n: 'I>'~T""'TA 
li ~ it ;;rnM't m'liif ~ffi ~ ;;r;;r;rr ~ 
~ro.r li i 11I';f ~ ;r;rr f11"lT ~ I ~ CI1Il Fr. 
'fot ~'-f ~~ 7f'"~ rft'ro ~ ~fm li 
mm lp;rT f'li f;;r;:r ~ iff,f <1'l'lIT ;;rr;rr 
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W emr 'Ii\" lfilr ~ f'fi ~ it ~ 
'I1'm 'tiT ~ ~ ~ srm m.: ~t<r 
~~I 

"4' l~ emr 'fir ~r lfilr ~'Tr f'fi ~ 
it ~ ~ 'Ii\" ~ 'fiT oo;;rro; I 
"4'~err~f<fiq~ ~~on~ 
~ I Q;'fi q'\"~ eft ~ fq;~l{ -rt q~T ~ 
~'fiT~~~~T~ ~'h:~~R 
W sr~ ~ mf~ 'fiT ~101fT ~crr :;;r T 
~r ~ I \3'~ 'n: tT~~ 'fiT <::T'fi <'IlTl'l'T 
~ "q:tfl!; ltT 'tiT SI'lll'f <f~f 'F1rn<f> 
~1crr t I l!si mm ~ f'fi ltT SI'fif1: 'foT 

;;rT~'~~~ ~ ~ 
'n: ~ ~ <::T'F "flfm;IfT I 

~ Cfi«IT W'fr<mr ~ fiill; ~ 0 

omI 'Ii\" ~ ~.:;r.r ~ .ili 
if (fu:rU t('f lfl!llq lfnr-n- ~ f<'llZ <::'lfT 
~ IltT m~ ,~T ~T~ ;;tTU it ~,;h:;;r'f 

Cfi«IT w~mtT lfiffol 'fiT f'3fl."ilm~T 
~~~~i:r ~T4';;~r 

~ ~IfT I f'fi~T ~~f 'fiT ~i'r ~ 

eft ~r <muTflJ f~ ~ f'fi '3"I'J'T 

0l1'l'R 'f;fffi ~ ~ ~T m ~­
lfI'fulfT 'fiT 'fiN q;~ ~ i[1crr I ll'R 
9;f1"l ~;;r;r ~ ~mT ~m­
lfmT it ~ ~~iT ~t ~<l>t emf 'f~lJT 

f<fi ~ f<f~m ~ 'fiT m ,;r"rH 
O!fflt~ ~ fmff sr~ 'fi,\ ~ ~ I 

'llrnrf"f<mff i\' ~<::;;rifT q'\"<: 
~1.I'Titif<'!1:!;~T1.I' ~ 

iI'Ti if «~ar Wf ~ I ~ fiill; 
"4' ~ift ~ ~ ~aft ~mtt ~"TT ~ 
~ ~aft ~ ""fliT 'fir ;;rf f.rIifl ~TcIT 
~ ~ f,;rQ; Q;'fi m1rt'er ;m<fT ;;rro; 
~'fi ~ ~f if Q:T, ~1 ~T itm 
m 'fin ~ f'fi ~T ~ ;;tTU it ~~ 
~ ft;ro; <m m;;r '1ft ffi'ttllf 'tiT ~ ~ 
~T ~lJT~~ ~'fiTI¢<'!1:!; 
II'{ hro qy if(\' ~ m.: ~ 

~ ~ 'fir 'l'~T 'ti"\ ~6' ~ I ~ ;;fFr 
~~ift~~~1 

18 hrs. 

'I~ If'ff<1lf '1ft :;;rT f<:q)i ~ ~~ . 
f""IiI'T ~ flI; ~T trfllffi ;i\' 
~ifT ~R ~ fu1;rf~ 'fiT ~ f'fi ~Tlf 
~ mlf ~ ~ol mrfu'T t 
fiil'~ f~q' Ifmf'l1fcrq'j it tnI"lTif ltI't 
WJ:f'ffi ,!"lflcr 'fi ~ I ;;~ mrn 
it ~ oT'fi ~T ffl'lOrfw 'fit ~ ~ 
'n: ~"f 'fiUol ~ fiill; ~ \3'tT':f; 
srm t f"'T~ fcl'~ Ilt~ it 
m''l'iirfWT ~ ~1<fi'rm i!;' ~. 
~T 'fiT :aRil ~q f~ '3filf i 

~ i\' ~erT ~ f'fi \3'~ 'fiT srm ,,<'fef 
~T ~Tcrr ~ I f:;;rtT lfi'lf it ~ifT lfT 

~T ~ ~ mlf it mq~iTf<fi 'F1<: 
,;n: mp.r 'fiT 'l'~T 'lifT g~ ~ I ~ 

""tifT 'IlT ~tT ~ ~cr "'l'RI' ~fq-ar ~t ~ ~ 
;;~w.,;r 'tiT~5 ~'fi ~ cmr ~T 'fin ~ 
~'Fi'f ~tTlit ~~i;pr ~~ t f,;rQ; 
Q;'fi ;;q:'t 'ff;;r fi'f'!liil' ~ ~ ~'h: ~ ~ 
f~ f~ 'tiT SfQ'Trr I ~ ~ 
?. 'rfif'fi iti ~q i\' qT ;;mIT ~ I 
;qcr m:T<r 'fir ;;mil' 'n: "fTrr l~ SflfTrr 
~ U ~.~ m.: ~ ~ 
lcrif ;;r'h: 'n: ~ f'fi ~ fc'Ff\ ~ 
~ 'n: "fTliT 'fiT qTiJ 'fiT fl1<1 :;;rmr 
~ I ~if~~~t.ll' ~<Ii~;qf 

,!<:f q~<'fT ~ I ~ 'fiT l~ ~'tt 0lfR 
~iff ;ffi~ I 

mI G:~ qq-l ~ .q ~T ltI't ~ 
~ ~~ ~ fiil'~f~q. rrif ~ar ~'lT<'fi'f 
'I\l ~. ~i1l'<r ifi': ~T ~ ~ l!i qor ~ 
forum Q:T ~T ~ I ""T'F «err 'IfIlittr ~ 
'tiT'lT<'fi'f~~~~ I~.m 
~ 'flT ~ ifi1t'flfulT 'Ii\" "If'ciT ~ font 
~ ~ "" 'fift 'filiT ~ ~ I ~ 
it<:r ~A" ~ fir; smr if; ~ 'IfIlittr 
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it ~;ff 'fiT ~~ srf<:lf.:!f .. tIT ~ 
~ ~);rr ~ I ~~) ~ ~(Jm ~ 
~ ~aft '1ft 'fr.Rt 'lim it,ifTCf lfs<'f 
~~ mit~-~~ 
If 'Cf-lf ~ q~ ~T ~ ~ I !i~1fttr 
~, ~T:r i;f~ il'iS'R, 'foTl:r1~ 

~, ~T ~T.,T tIT -q~"TT it 
~ mft<r tIT,...~ ~"'T ~T'limT if; f<'l11; 
~~ ~,lf orrf1:1<;r f~~ ~' I 
~ ~ ~ ~Rcrr, f~i;ff{ ~~<: ",)<: 

~ ~ 'fiT<:~·r.,1 it f'f9;f'ffllTT 

if; ~ it lrm-.,T 'fiT ~eH i'!@ ~Tm I 
~ mm '!>ViT ~ f~ ~ i'I 31T ;R ~ ~F.r<r 
fuif ~ T<r '1<: -q~T ~~rr ilm ~r:­
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Mr. Speaker: Shri Banarsi Prasad 
Sinha-absent. The House stands 
adjourned. 

18.02 hrs. 

The Lok Sabha then adjouTn~d till 
lCl"ven of the Clock On Tuesciau June 
5, 19621 Jyaistha 15, 1884 (SakI!) 


